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Directorate General of Foreign Trade
Udyog Bhawan
DES-V Section

The Meeting No.l3lAM-18 dated Zi"'6g.ZOtl for the licensing year 2017-18 to consider

the cases under Duty Exemption Schemes (Chapter-4) was held on 12.10.2017 in Conference

Room No.l l of DGFT under the Chairmanship of Shri K.C. Rout, Addl. DGFT. The following

olllcCrs Werc

S.No. Name of the representatives and their designation Department

l Shri V.K.Kohli,Director TC o∬ice,Noida

つ
ん Shri J.D.Giri,Vicc Prcsidcnt AEPC

Shri S.K. Mohapatra, DDG DGFT
4 Shri Vinod Kumar Kashyap, FTDO DGFT

At thc outset the Minutes of NC¨ V Ⅳleeting No.12/AM… 17 datcd 14.09.2017 wcrc taken up for
ratiflcation. As thcrc、 vas no amcndmcnt to thc samc,thc abovc refclTcd lninutcs、 verc adoptcd

for irnplcmentation by the Comllnittec without any amcndment.  Thc agcnda for mccting
No.13/AM-18 dated 28.09.2017 hcld on 12.10.2017、vas takcn up lor discussion and thc dccision

takcn in rcspect of cach casc is enumcrated belo、 v:

MEETING NUMBER     :13/84-ALC3/2017 ⅣIEETING DATE:28.09.2017
Case No.:18/11/84-ALC3/2017 Party Name:APSARA SILKS  Meet No/Datc:13/84-    Approved

ALC3/2017
28.09,2017

HQ Filc              RLA File             Lic No/Date:0710108800
1 :01/84/050/00137/AM18/       107/24/040/00208/AM16/      2409.2015

Decision:COIninittce considcrcd thc casc as per agenda alongwith other relevant papcrs and dccidcd

to ratitt the nOrms for thc abovc advance authoHzation as applicd for.GSM should match in impo咸

and export.

RA conccmcd may take necessary ac」 on suttccttO COmpliancc ofothcr usual condhions.

Case No.:4/13/84-ALC3/2017  Party Name:RICHA GLOBAL  Meet No/Date:13/84-    Approved
EXPORTS P LTD         ALC3/2017

28092017

HQ File               RLA File              Lic No/Date:0510398638

2  :01/84/050/00154/AM18/        :05/24/040/00090/AM17/       26.05.2016

Decision : COmlnittee considcrcd thc casc as per agenda alongwith other relevant papcrs and taking

cluc from S10N J-270 decided to ratitt thC norms for thc abovc advance authorレ ation as 2.75 Sq:η

pcr piccc GSM should inatch in import and cxpo■ for thc Style No.418046-418047.

RA concemed may take necessary action suttcCttO Compliance ofother usual conditions

Case No.:21/12/84-ALC3/2016 Paty Name:LOYAL TEXTILE  Mcet No/Date:13/84‐     Status:
MILLS LTD             ALC3/2017           Deferred

28.09.20173

HQ Filc               RLA File              Lic No/Date:3510045009  Defer Date:
:01/84/050/00212/AM17/        :35/24/040/00025/AM17/        1708.2016               26102017
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been requested to

expedite their comments for finalization of the case. Committee decided to await comments from TC,

Mumbai. The case stands deferred for re-listing on26.10.2017.

CaseNo.:29120184-ALC3/2016 PartyName:AMRITTINDIA MeetNoiDate:13184- Status:
Deferred

HQ Filc

:01/84/050/00372/AM17/

ASSOCIATES PRIVATE
LIMITED

RLA Filc

:05/23/040/00090/AM17/

RLA Flle

:32/24/040/00021/AM17/

ALC3/2017
28.09.2017

Lic.No/Date:0510399970  Defcr Date:

Lic No/Date:3210077997

04.102016

03 102016 26102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. DIPP has sought certain information from the

firm. Committee decided to await reply of the firm and defer the case. The case stands deferred for

re-listing on 26.10.2017 .

Case No.:6/18/84‐ ALC3/2016  Party Name:PREMIER FINE   Mect No/Datc:13/84-
LINENS PRIVATE LIMITED,  ALC3/2017

28.092017

Approved

HQ File

:01/84/050/00287/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms as under :

Export Item : Madeups made from Cotton yarn and Metallized yarn

S.No. Import Item Name Quantity of import item per kg
recommended

1 Mctallized yarn with Nylon

&PP Fibcr
1.01 kg/kg content in the export product

2. Cotton Yarn 1.03 ke/ke content in the export product

RA concemed may take necessary ac」 on suttect tO COmpliance ofother usual conditions.

Case No.:62/20/84‐ ALC3/2016 Party Name:CO■ lNOISSEUR   Meet No/Date:13/84-    Status:
FASHIONS            ALC3/2017         Deferred

28.09.2017

Lic No/Date:0410162348  Dcfer Datc:

05 102016

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD of the expoft product. The case stands deferred for re-listing on

26.10.2017.

HQ Filc

:01/84/050/00405/AM17/

HQ Filc

:01/84/050/00365/AM17/

RLA File

i04/24/040/00114/AM17/

RLA File

:05/24/040/00348/AM17/

Mcct No/Date:13/84-

ALC3/2017
28092017

26102017

Status:
Deferred

Case No.:22/20/84-ALC3/2016 Party Namc:PINNACLE
CLOTHING CO,

Lic.No/Date:0510400240  Dcfcr Date:
24102016              26102017



Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that TC, Mumbaivide their lefter No. 47ll1RMG-20l7AJC-NORMS/Misc/107 dated 21.09.2017 has

requested to furnish the CAD-CAMlLay Marker on paper or fabric indicating calculation sheet and

justification for wastage. Firm has also been advised that Width of Paper/Fabric on which lay marker

are furnished should be of the same width of imported fabric for examination of the case. Cornmittee

decided to await reply of the firm. The case stands deferred for re-listing on26.10.2017.

Casc No。 :36/20/84-ALC3/2016 Party Namc:ARVIND LIMITED Meet No/Date:13/84-
ALC3/2017
2809.2017

Status:
Deferred

HQ File

101/84/050/00379/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner, Ahmedabad vide their letter No. 47l8/RMG-20174'{C-43-45 dated

12.Og.2Ol'7 to conduct detailed study and submit the report in this case. Committee decided to await

ReporVcomments from TC, Mumbai. The case stands deferred for re-listing on26.10.2017.

Case No.:23122/84-ALC3l20l6 Party Name:FRONTIER Meet No/Date:13/84‐ Status:
DeferredPROTECTIVEWEAR PRIVATE ALC3/2017

LIMITED               28.09.2017

HQ File

101/84/050/00435/AM17/

HQ File

:01/84/050/00394/AM17/

RLA File

:08/24/040/00297/AM17/

RLA File

:02/24/040/00148/AM17/

RLA Filc

:02/24/040/00164/AM17/

RLA Filc
:05/24/040/00412/AM17/

Lic No/Date:0810138963  Defcr Date:

25 10.2016              26102017

Lic.No/Date:0210207131  Dcfcr Date:

11 11.2016              26102017

Status:
Deferred

Lic.No/Date:0210207157  Dcfcr Datc:

2511.2016              2610.2017

Status:
Deferred

Lic.No/Date:0510400555  Defer Date:

3011.2016              26102017

HQ File

:01/84/050/00429/AM17/

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional
office of Textile Commissioner, Kolkata vide their letter No. 47l9lRMG-20171NC-62-63 dated

31.08.2017 to conduct detailed study and submit the report in this case. Committee decided to await
ReporVcomments from TC, Mumbai. The case stands deferred for re-listing on 26.10.2017 .

Case No.:29/22/84‐ ALC3/2016 Party Name:AMRIT EXPORTS Meet No/Datc:13/84-
PVT LTD              ALC3/2017

28092017

l0 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that TC, Mumbai vide their letter No. 4llllRMG-2017NC-NORMS/Misc/109 dated 21.09.2017 has
requested to furnish the CAD-C AMlLay Marker on paper or fabric indicating calculation sheet and
justification for wastage. Firm has also been advised that Width of Paper/Fabric on which lay marker
are furnished should be of the same width of imponed fabric for examination of the case. Committee
decided to await reply of the firrn. The case stands deferred for re-listing on 26.10.2011.

Case No.:51/20/84‐ ALC3/2016 Party Name:SHAHI EXPORTS Meet No/Datc:13/84‐
PVT LTD              ALC3/2017

28.09.201711
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner, Noida vide their letter No. 47ll2lRMG-2017NC-56-57 dated

31.08.2017 to conduct detailed study and submitthe report in this case. Committee decided to await

Repor/comments from TC, Mumbai. The case stands deferred for re-listing on26.10.201'7.

Case No.:54/20/84‐ ALC3/201` Party Namc:SHAHI EXPORTS Mcet No/Date:13/84-
PVT.LTD.             ALC3/2017

28.09.2017

Status:
Deferred

t2'- 
Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner, Noida vide their letter No. 47ll2lRMG-2017lNC-58-59 dated

3 I .08.201 7 to conduct detailed study and submit the report in this case. Committee decided to await

Report/comments from TC, Mumbai. The case stands deferred for re-listing on26.10.2017.

HQ File

:01/84/050/003971ヽM17/

1311晶児50/00428/AM17/

HQ File

14 :01/84/050/00537/AM17/

616晶児5γ∞柁″AMロ

RLA File

105/24/040/00404/AM17/

RLA File

:02/24/040/00168/AM17/

RLA File

:05/28/095/00046/AM17/

RLA File

:05/24/040/00450/AM17/

Lic.No/Date:0510400554 Defer Date:

30.11.2016              26102017

Status:
Deferred

Lic No/Date:0210207159  Defer Datei

3011.2016             26.10.2017

Lic.No/1Date:0510400565

01 122016

Case No.:22/22/84-ALC3/2016 Party Name:AMRIT EXPORTS MeetNo/Date:13/84-
PVT LTD              ALC3/2017

28.092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai. Committee decided to
await their comments. The case stands deferred for re-listing on26.10.2017.

Case No.:20/1/84… ALC3/2017  Party Name:SHAHI EXPORTS  Meet No/Date:13/84-
PVT.LTD              ‐ALC3/2017

28.092017

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization as applied for as per CAD for the Style No.
IJ225. GSM should match in import and export.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:18/22/84‐ ALC3/2016 Party Name:RADIANT
EXPORTS

Meet No/Date:13/84¨

ALC3/2017
28.09.2017

Status:
Deferred

Lic No/Date:0510400715  Defer Date:

13.12.2016              26.102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to TC, Mumbai for Comments. TC, Mumbai Committee decided to
await their comments. The case stands deferred for re-listing on 26.10.2017 .
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Case No.:15/22/84-ALC3/2016 Party Namc:ALPINE
APPARELS PVT.LTD

HQ File

:01/84/050/00421/AM17/

Decision
to ratify'

Meet No/Datc:13/84-

ALC3/2017
2809.2017

Lic.No/Date:0510400798

1412.2016
RLA File

:05/23/040/00428/AM17/

RLA Filc

:05/23/040/00454/AM17/

RLA File

:05/24/040/00500/AM17/

Party Name:SHOREWALA
GLOBALINDUSTRIES
PVT LTD,(FORMERLY

Approved

Status:
Deferred

Status:
Defcrred

Status:
Deferred

: Committee considered the case as per agenda alongwith other relevant papers and decided

the norms for the above advance authorization as TC, Mumbai comments vide their letter

16

No.4

Case No.:26/22/84-ALC3/2016 Party Name:JIVA DESIGNS(P)MeCt No/Datc:13/84-
LTD,                  ALC3/2017

2809.2017

datcd 1010.2017 as undeas4-20

Name of the export ltem Quantity in
nurnber

TING OF ANY COMBINAT10N OF
FABRICS PANELS, FABRIC COMPONENTS, LEATHER PANELS,
LEATHER COMPONENTS WITH ORヽ /1THOUT SHOULDER STRAPS

AND/OR HANDLES HNBGS of OthOr MtJs Excl Wkrwrk/Bskt Wrk

20000

Committee approved the case as per SION G33, allowing Lining Fabric the actual+Solo wastage and

other items iraue been allowed at net content +1olo wastage. The Miscellaneous items have been

atlowed @% of FOB value and the packing materials as per packing policy.

RA concerned may take necessary action subject to compliance of other usual conditions.

HQ File

:01/84/050/00432/AM17/

HQ Filc

:01/84/050/00416/AM17/

Lic.No/Date:0510400895  Defer Date:

21 122016              26102017
17'' Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner, Noida vide their letter No. 47l16/RMG-20l7Alc-Fashion/-50 dated

3 I .08.201 7 to conduct detailed study and subrnit the report in this case. Committee decided to await

ReporVcomments from TC, Mumbai. The case stands deferred for re-listing on 26.10.2017 .

Case No.:10/22184-ALC3l20l6 Party Name:RICHA & CO Meet No/Date:13/84-

ALC3/2017
2809.2017

Lic No/Date:0510401095  Defer Datc:

05012017              2610.2017

l8 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that TC, Mumbai vide their letter No. 4Tllll].Nlc-z017/NC-NORMS/Misc/115 dated 21.09.2017 has

requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating calculation sheet and

jusiification for wastage. Firm has also been advised that Width of Paper/Fabric on which lay marker

are furnished should be of the same width of imported fabric for exarnination of the case. Comrnittee

decided to await reply of the firm. The case stands deferred for re-listing on 26.10.2011 -

Meet No/Datc:13/84¨

ALC3/2017
28092017

19

Casc No.:15/1/84-ALC3/2017
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner, Noida to conduct detailed study and submit the report in this case.

Committee decided to await Report/comments from TC, Mumbai. The case stands deferred for re-

listing on26.10.2017.

HQ File

:01/84/050/00532/AM17/

HQ File

:01/84/050/00012/AM18/

RLA File

:05/24/040/00534/AM17/

RLA File

:03/94/040/00995/AM17/

RLA File

:03/95/040/00878/AM17/

RLA File

:03/95/040/00863/AM17/

Lic.No/Date:0510401395  Defer Date:

27.012017              26.102017

Status:
Deferred

Lic.No/Date:0310810900  Defcr Datei

02.022017              26102017

Case No.:2/3/84‐ ALC3/2017   Party Name:CLASSIC BINDING Meet No/Date:13/84-
INDUSTRIES           ALC3/2017

28092017

20器晶児5υ00007AM lν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their cornments

and defer the case. The case stands deferred for re-listing on26.10.2017.

Case No.:7/3/84‐ ALC3/2017   Party Name:LAHOTI
OVERSEAS LTD

Meet No/Date:13/84-

ALC3/2017
2809.2017

Status:
Deferred

2t-' 
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional

office of Textile Commissioner. Mumbai vide their letter No. 47I68/RMG-2017,AJC/58-60 dated

12.09.2017 to conduct detailed study and submit the report in this case. Committee decided to await

ReporVcomments from TC, Mumbai. The case stands deferred for re-listing on26.10.2011.

Case No.:19/3184-ALC3l20l7 PartyName:VRIJESH Mcet No/Date:13/84‐ Approved
NATURAL FIBRE&FABRICS ALC3/2017
(INDIA)PVT LTD        28.092017

Lic.No/Date:0310811045  Dcfer Date:

0802.2017              26.102017

Lic No/Datc:0310811065

0902.2017

つ
‘
つ
４

HQ File

101/84/050/00024/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as TC, Mumbai comments vide their letter

No.47(67)/RMG-20 I 7 I I 57 dated 22.09.2017 as under:

Export Item Irnport Item Quantity Allowed/
Recommended

Flax (83.4%) Polyester (10.9%) Metallic (12.6%)dyed
Fabric

Flax Yarn 1.069 Kg/kg
content in export
product

Flax (64.5oh) Polyester (22.9%) Metallic (12.6%)dyed
Fabric

Flax Yarn 1.07 Kg/kg content
in export product

RA concerned may take necessary action subject to compliance of other usual conditions.
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Case No.:1/9/84‐ ALC3/2017   Party Name:BUlLDMET
FIBRES PVT LTD,

RLA File

:07/24/040/00369/AM17/

RLA Filc

:03/95/040/00927/AM17/

GLOBALINDUSTRIES
PVT.LTD,(FORMERLY

RLA File

105/24/040/00669/AM17/

Party Name:PINNACLE
CLOTHING CO,

Mcct No/Date:13/84-

ALC3/2017
28092017

Lic No/Datc:0710H l120

13022017

Meet No/Date:13/84‐

ALC3/2017
2809.2017

Lic No/Date10310811442

27022017

ALC3/2017
28092017

Meet No/Date:13/84‐

ALC3/2017

Status:

Deferred

Defcr Datc:

26102017

Approved

Status:
Deferred

郎19晶児50/001∞ハMW
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on26.10.201'7 .

Case No.:17/3/84-ALC3/2017  Party Name:VRIJESH
CORPORATION

HQ Filc

101/84/050/00022/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as TC, Mumbai comments vide their letter

No.47(63)/RMG-20 I 7NC/1 59 dated 22.09.2017 as under:

Export Item Quantity Import ltem Quantity Allowed/
Recommended

Flax Fabric― (Printcd) lKg Flax Yarn 1.05 Kg

RA concemed may take necessary action subject to compliance of other usual conditions.

Case No.:8/3184-ALC3l20l7 Partv Name:MADURA COATS Meet No/Date:13184- Status:
PRIVATE LIMITED, ALC3l2Oll Deferred

28.09.2017

HO File RLA File Lic.No/Date:3510045 139 Defer Date:
25 'or't84r050/000r3/AMr8/ :351241040100058/AMr7/ t5.03.2017 26.r0.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to DIPP for comments. Committee decided to await their comments
and defer the case. The case stands deferred for re-listing on26.10.2017.

CaseNo.:14/3184-ALC3/2017 PartyName:SHOREWALA MeetNo/Date:13/84- Status:
Deferred

Lic.No/Date:0510402175  Defer Date:

06042017 26102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested Regional
office of Textile Commissioner, Noida to conduct detailed study and submit the report in this case.
Committee decided to await Report/comments from TC, Mumbai. The case stands deferred for re-
listing on 26.10.2017 .

HQ Filc

:01/84/050/00019/AM18/
26
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that hard copy of the application not received from CLA, Delhi. Committee decided to request RA
concerned to forward three of application alongwith relevant documents for examination of the case.

The case stands deferred for re-listing on 26.10.2017.

HQ Filc

:01/84/050/00005/AM18/

HQ File

:01/84/050/00122/AM18/

RLA File

:05/24/040/00007/AM18/

RLA File

:05/23/040/00054/AM18/

RLA Filc

i34/24/040/00031/AM18/

28.09.2017

Lic.No/Datei0510402195  Dcfer Date

10.04.2017               26.10.2017

HQ File

:01/84/050/00018/AM18/

28 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that TC, Mumbai vide their letter No. 4TlllRMG-z0174{C-NORMS/Misc/139 dated 21.09.2017 has

requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating calculation sheet and

justification for wastage. Firm has also been advised that Width of Paper/Fabric on which lay marker
are furnished should be of the same width of imported fabric for examination of the case. Committee
decided to await reply of the firm. The case stands deferred for re-listing on26.10.2017.

Case No.:13/3/84‐ ALC3/2017  Party Name:PINNACLE
CLOTHING CO

RLA File

:05/24/040/00014/AM18/

Case No.:9/11/84-ALC3/2017  Party Name:GAURAV
INTERNATIONAL

Lic No/Date:0510402239  Defcr Date:

18042017               26102017

Meet No/Date:13/84-

ALC3/2017
28.092017

Meet No/Datc:13/84‐

ALC3/2017
28.09.2017

Status:
Deferred

Status:
Deferred

"19晶掲5剛囲AMν

Case No.:3/11/84-ALC3/2017  Party Name:SHANKAR
PACKAGINGS LIMITED

Lic.No/Datci05 10402604  Defer Date:

17.052017               2610.2017

Mcct No/Datc:13/84-

ALC3/2017
28092017

Lic No/Date:3410043270

07062017

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ask the firm to appear before the Norms Committee alongwith laymarker and sample expoft
product. The case stands deferred for re-listing on26.10.2017.

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided to ratify the norms for the above advance authorization as per DIPP comment vide
F.No. 7/3 6/20 1 7-TS W dated 26.09.20 17 as under :30 The case has been examined taking clue of H-9 7 and,its amendment dated 09.08.2012 and
following norrns are approved:
Export ltem : Flexible Intermediate Bulk Containers
ntity :971.834 Ml｀

Import Item
Relevant PP granules 1.10 kg/kg content contained in the export
Relevant HDPE sranules 1.05 kg/kg content contained in the export
Relevant Master Batch 0.016 kg/k2ofthe export

い

So No. Quantity
1.

う
４

3.
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ANTIFIBRILLANT
4. Relevant Batch White
5. Relevant Master Batch colour
6. Relevant Conductive Black
7. Rclcvant LLDPE 1.05 ke/ke content contained in the export

8. Rclcvant LDPE 1.05 ke/ke content contained in the export

9. Relevant UV Stablizer Master
Batch

0.004 kg/kg of the export

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:7/l ll84-ALC3/2017 Parfy Name:A.M.VINYL Meet No/Date:13184- Approved
PVT.LTD., ALC3IZOI7

28.09.2017

HQ File RLA File Lic.No/Date:0510403206
:01/84/050/00126lAMl8l :0512310401001l7/AMl8/ 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as per DIPP comment vide
F.No.7/l4ll201 7-TSW dated 19.09.2017 as under :

Item of Export Quantity
(Sq,
meter)

Item of Import Quantity
Allowed/
Recommended
for unit Of

the export
product

Textile Fabrics Impregnated
Laminated Pltd & Coated with
PVC (PVC Leather Cloth Coating
We.459Gms. per Sq mtr +-5oA

701520 1.PVC Rcsin 270.55 gms

2.PVC Plasticizcr(DOP) 188.047 gms

3.Titanium Dioxidc 12.792 gms

4.Release Paper (l 55-240
sms/Sq Mtrs)

0.525 Sq Mtrs

5,Stabl ZCr 6.396 gms

6.Blow ng Asent 9.595 gms

T.Relevant Knitted
Fabrics for backing
Material

1.002 Sq Mtrs

RA concerned may takc ncccssary action suttCCttO compliancc ofother usual conditiOns.

Case No.:3/7/84‐ ALC3/2017   Pa“ y Namc:APSARA SILKS   Meet No/Date:13/84-    status:
32                                            ‐ALC3/2017           Deferred

‐28.092017

メ
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HQ File               RLA Filc              Lic.No/Date:0710111827  Defer Date:
:01/84/050/00065/AM18/        :07/24/040/00092/AM18/        27.06.2017               26.102017

Decision : ComΠ littee considercd thc case as per agenda along、 vith othcr rclevant papcrs and noted

that hard copy ofthe application not received from RA,Bangalore.Comlllittee dccided to requcst RA

concerncd to for、 vard thrcc of application alongwith relevant documcnts for exalllination of the case.

Thc casc stands dcfcrrcd for re― listing on 26.10.2017.

Casc No.:1/11/84‐ ALC3/2017  Party Name:VINAYAK      Mcet No/Date:13/84-     Approved
POLYMERS          ALC3/2017

28092017

HQ File               RLA Filc              Lic No/Datc:1310048663
:01/84/050/00120/AM18/       :13/24/040/00017/AM18/       27.062017

Decision:Comrllittee considcred thc casc as per agcnda alongwith othcr relevant papers and

decided to ratltt the nOrms for thc above advancc authorization as pcr DIPP comment vide

F.No.7/197/2017-TSW datcd 05.09.2017 as under:

Item of Exnort Ouantitv fKgs.〕 Item of Imnort Ouantitv(Kgs.)
Flexible Intermediate
Bulk Containers
(Content of PP Woven
Fabrics &. Narrow
Fabrics 50000 Kgs. &
PP Flexible Plain Strip
50000 kg.)

100000.0 PP Woven Fabrics
& Narrow Fabrics

52500.0

PP Flcxible Plain

3trip

51500.0

RA concemcd may take ncccssary ac● on suttect tO COmpliance ofother usual conditions.

Case No.:2/11/84¨ ALC3/2017  Pa“ y Namc:SURYA TEXTECH,Meet No/Datc:13/84-    Approved
ALC3/2017
28.09.2017

HQ File               RLA File              Lic No/Date:2210015739
:01/84/050/00121/AM18/       :22/24/040/00016/AM18/       29062017

Decision:ComΠ littec considcred thc casc as per agcnda alongwith othcr relcvant papcrs and
dccidcd to ratlfy thc norms for the abOvc advancc authorizttion as per DIPP comment vidc

F.No.7/68/2017-TSW (Pt)datCd 06.09.2017 as undcr:

Exportltem No.1:Spunbnond Non Wovcn Fabrics

Quantity :24,000 kg

SoNo. Item of Import Quantitv
Polypropylene (PP) eヽtto Net

Export Item No.2 : Spunbnond Non Woven Fabrics
Quantity : 24,000 kg

34
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SoNo。 Item of Imnort Ouantitv

l Polypropylene (PP) Netto Net

RA conccmed may takc nccessaw ac● on suttect tO COmpliancc ofother usual conditions.

Case No。 :20/11/84‐ ALC3/2017 Party Namc:AVATAAR HOME MeetNo/Datcl1 3/84-    Status:
FASH10N PRIVATE LIMITED ALC3/2017          Deferred

‐28.092017

"19航
5υ∞ BツAMIV 跳 ら刷 iOЮ∞

"晨
Mlν  廿 ざ辮

αtt Ю07鯰 b ttr.器
;

Decision:mrnittee considcred the case as pcr agcnda alongwith other rclevant papers and noted that

this case had becn rcfcrred to DIPP for comments.Committce dccided to await their comments and

defer the casc. The case stands deferrcd for re― listing on 26.10.2017.

Case No。 :4/11/84¨ ALC3/2017  Party Name:GRINDWELL
NORTON LTD

RLA Filc

103/94/040/00107/AM18/

RLA Filc

:05/24/040/00162/AM18/

RLA File

:05/23/040/00153/AM18/

Lic.No/Date:0310814426  Defcr Date

04072017 2610.2017

Meet No/Date:13/84-

ALC3/2017
2809.2017

Mcet No/Date:13/84-

ALC3/2017
2809.2017

Meet No/Date:13/84-

ALC3/2017
2809.2017

Lic No/Date:0510403392

12.07.2017

Mcet No/Date:13/84-

ALC3/2017
2809.2017

Status:
Deferred

Status:
Defcrred

Approved

36器航5υ0012νAMlν

"19晶児5剛撤剛ν

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await their comments

and defer the case. The case stands deferred for re-listing on26.10.2017.

Case No.:17/11/84-ALC3/2017 Party Name:RADlANT
EXPORTS

Lic.No/Datc:0510403360  Defer Date:

07.072017              26.102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai Committee decided to

await their comments. The case stands deferred for re-listing on 26.10.2011 .

Case No.:8/11/84‐ ALC3/2017  Party Name:GAURAV
INTERNAT10NAL

HQ File

:01/84/050/00127/AM18/
38"" Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for as per CAD for the Style No.

H2691,H3220,H3226 for Export ltemNol and Style No. 447449,452641 for Export Item No.2.

GSM should match in impoft and export.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:13/11/84¨ ALC3/2017 Party Name:MAGNOLIA
39                     MARTINIQUE CLOTHING

P.LTD.

■
11
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HQ File

:01/84/050/00132/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for as per CAD for the Style

No.0l0-11C59164. GSM should match in import and export'
RA concerned may take necessary action subject to compliance of other usual conditions.

RLA File

:05/24/040/00177/AM18/

Case No。 :16/11/84-ALC3/2017 Party NameiPEE EMPRO
EXPORTS(P)LTD

Lic No/Date:0510403418

18.072017

Meet No/Date:13/84-

ALC3/2017
2809.2017

Lic No/Datc:0510403417  Defer Datc:

1807.2017               2610201740器晶児5α0013yAMl舒

HQ File

41 :01/84/050/00133/AM18/

柁19晶掲50/001‥MⅣ

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD, Measurement chart and sketch of the export product. The case

stands deferred for re-listing on 26.10.2017 .

Case No.:14/11/84¨ ALC3/2017 Party Name:MODA COCKTAIL MeetNo/Datc:13/84- Approved
ALC3/2017
28092017

Lic No/Date:0510403450

19.072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for for the Style No.#CE,RENE-

AN. GSM should match in import and expoft.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:15/11/84‐ ALC3/2017 Pa“y Name:PEE EMPRO
EXPORTS P LTD

RLA File

:05/24/040/00174/AM18/

RLA File

:05/24/040/00180/AM18/

RLA File

:05/24/040/00182/AM18/

PaJり Namc:R&B CLOTHING
INTERNAT10NAL PVT.LTD

RLA File

:04/24/040/00078/AM18/

Mcet No/Datc:13/84-

ALC3/2017
28.092017

Lic.No/Date:0510403457  Defer Date:

20.07.2017              26.102017

Mcet No/Date:13/84-

ALC3/2017
28.09.2017

Lic No/Datc:0410163365

2107.2017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD, Measurement chart and sketch of the expotl product. The case

stands deferred for re-listing on26.10.2017.

ApprovedCase No.:6/11/84-ALC3/2017

HQ File

:01/84/050/00125/AM18/

43 Decision : Norms Committee considered the

papers and decided to ratify the norms above

under :

case as per agenda alongwith other relevant

advance authoirsation allowing the inputs as

Import Item Name

じ
12



1 100% Dyed Cotton Yarn for Socks Knitting 40512 50/0

つ
４ Covered Spandex Yarn for socks SPl30A{44X2 10/。

つ
０ Nvlon Yarn 70D/1,70D/2,100D/1 5%

4 SCY 20170 Spandex Covered Nylon Yarn 10/0

ξ
フ l0O% Dyed Cotton Yarn Socks Knitting 305/1 50/0

6 Covcred Spandcx Yarrl for socks SP130/N44X2 1°/0

7 Nvlon Yarn 70D/1,70D/2,100D/1 50/0

8 100%Dyed Mcrccrized Co■ on Yarn for Socks Knitting 60S/2 50/0

9 Covered Spandex Yarn for socks SPI30AI44X2 1°/0

10 Nvlon Yarn 70D/1,70D/2,100D/1 50/0

100%Dyed Bamboo Yarn for Socks Knitti聖 こ20S/1 50/0

う
４ Covered Spandex Yarn for socks SPl30A'{44X2 10/0

13 Nylon Yarn 70D/1,70D/2,100D/1 50/0

RA conccrncd may takc ncccssary action suttCCttO cOmpliancc ofother usual conditions.

Case No.:10/11/84-ALC3/2017 Pa“ y Name:JKM OVERSEAS  Meet No/Date:13/84-     Approved
PVT.LTD,             ALC3/2017

28.092017

HQ File               RLA File              Lic.No/Date:0510403486
44 :01/84/050/00129/AM18/       :05/23/040/00154/AM18/       2407.2017

Decision:Comlllittee considered the case as per agcnda alongwith other rclevant papers and decided

to ratify the nolllls for thc above advance autho面 zation as applicd for.GSM should match in impo■

and export.

RA concemed may take ncccssary action suЦ ecttO COmpliance ofother usual cond■ ions,

Case No。 :12/11/84‐ ALC3/2017 Party Name:LOYAL TEXTILE Mcet No/Date:13/84‐     Status:
MILLS LTD              ALC3/2017           Deferred

28.09.2017

HQ File               RLA Filc              Lic.No/Datc:3510045206  Defer Date:

45 101/84/050/00131/AM18/       :35/24/040/00013/AM18/       2507.2017              26.102017

Decision : Comlllittee considered the casc as pcr agenda alongwith other relevant papcrs and

obseⅣcd that in similar case application had becn rcfcrred to TC,Mumbai for Comments.Committee

dccided to a、vait thcir colninents and takc decision accordingly in this casc. Thc case stands defcrrcd

for re― listing on 26.10.2017.

服 淵 ド

E馴 鵬
 :鐵 迅 撥摺 l 

非 翻 T副

鼎  Approttd

46 HQ Filc No:            RLA File No:

躙瞥肥胴γ
AⅦy wm3『 7AM18/辮幌》∬PH%4

Decision:Committec considcred the case as per agenda alongwith other rclevant papers and decidcd to

ratitt the norms for the above advance authoHzation as applied for.GSM should match in impo■ and

export.

レ 蜂
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47

RA concemcd may take necessary"tip,sり ,99119C9,P111,999f9,い 9r uSりJ COnOitiOns.

Case No.:11/11/84‐ ALC3/2017 Party Name:JPM EXPORTS   
‐Mcet No/Date:13/84-

PRIVATE LIヽ41TED        ALC3/2017
28.092017

HQ File RLA File Lic No/Datc:0210207776

:01/84/050/00130/AM18/        :02/24/040/00078/AM18/        01.08.2017

Decision :  Comlllittec considercd the casc as per agenda alongwith other relevant

observcd that case nccd ft11lhcr exanlination and accordingly deferred the case. Thc

deferred for re¨ listing on 26.10.2017.

Status:
Deferred

Defer Date:

26.10.2017

papers and

case stands

Case No.:12/13/84‐ ALC3/2017 Party Name:PINNACLE
CLOTHING CO,

Meet No/Datei1 3/84-

ALC3/2017
28.092017

Lic.No/Datc:0510403554  Dcfer Date:

0108.2017              2610.2017

Status:
Deferred

419晶掲5070010ハMW

49器晶児5υ0016ンAMlν

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD for the export product. The case stands deferred for re-listing on

26.10.2017.

RLA File

:05/24/040/001921AM 18/

RLA Filc

:05/24/040/00191/AM18/

RLA File

:05/24/040/00201/AM18/

Meet No/Date:13/84-

ALC3/2017
28092017

Lic.No/Date:0510403553

01.08.2017

Meet No/Date:13/84-

ALC3/2017
2809.2017

Lic No/Datei05 10403642

1008.2017

Status:
Deferred

Defer Date:
26.10.2017

papers and

case stands

Status:
Deferred

Case No.:13/13/84‐ ALC3/2017 Party NamciWEAR WELL
INDIA PVT LTD.,

Decision : Committee considered the case as per agenda alongwith other relevant

observed that case need further examination and accordingly deferred the case. The

deferred for re-listing on 26.10.2017 .

Case No.:7/13184-ALC3l20l7 Party Name:RICHA & CO Approved

HQ File

50 :01/84/050/00157/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above advance authorization as applied for as per CAD. GSM should

match in import and export.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No。 :10/13/84‐ALC3/2017 Party Name:JIVA DESIGNS(P)MCet No/Date:13/84-
LTD.,                 ALC3/2017

28.09.2017

5l Uq nit. RLA File Lic.No/Date:0510403666 Defer Date:

:01/84/050/00160/AM18/ :051231040100184/AMl8/ 11.08.2017 26.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

じ 14



observed that this case further examination. Committee decided to defer the case. The case stands

deferred for re-listing on 26.10.2017 .

Case No.:6/13/84‐ ALC3/2017  Party Name:MATRIX
CLOTHING PVT LTD.

RLA Filc

:05/24/040/00204/AM18/

RLA File

:05/24/040/00213/AM18/

RLA Flle

:05/24/040/00208/AM18/

RLA File

:05/24/040/00216/AM18/

Lic No/Date:0510403657  Defer Datci

ll.082017              26102017

Status:
De ferred

Lic.No/Date:0510403696  Defer Date:

17.082017              26.102017

Meet No/Date:13/84-

ALC3/2017
28.09.2017

Meet No/Date:13/84-

ALC3/2017
28.09.2017

Meet No/Date:13/84-

ALC3/2017
28092017

Mcet No/Date:13/84-

ALC3/2017
28092017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

52器晶児50Ю 015αAMlν

53冊晶児5υ0015yAMlν

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to attend the personal hearing alongwith sample of the export product. The case stands

deferred for re-listing on 26.10.2011 .

Case No.:5/13/84-ALC3/2017  Party Name:MODA COCKTAIL McetNo/Datc113/84‐
ALC3/2017
28.092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the sample and laymarker of the export product. The case stands deferred for

re-listing on 26.10.2017 .

Case No.:8/13184-ALC3l20l7 Party Name:RICHA & CO

HQ File

:01/84/050/00158/AM18/

Lic No/Date:0510403701  Defer Date

17.082017 26102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to attend the personal hearing alongwith CAD and sample of the exporl product. The

case stands deferred for re-listing on26.10.2011.

Case No.:9/13/84-ALC3/2017  Party Name:RICHA&CO

"11晶児507001ttMⅣ
Lic.No/Date:0510403702  Dcfer Date:

17.082017              26.102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to attend the personal hearing alongwith CAD and sample of the export product. The

case stands deferred for re-listing on 26.10.2017 .

Case No.:3/13184-ALC3l20l7 PartyName:GEO SOURCE

56 HQ File RLA Filc

:01/84/050/00153/AM18/       :08/24/040/00126/AM18/

Decision : Colllinittcc considcrcd thc casc as Pcr agcnda

Lic.No/Date:0810140812  Defer Date:
121.08.2017              2610.2017

alongwith other rclevant papers and noted

レレ 彦 15



that this case had been referred to DIPP for comments. Comrnittee decided to await their comments
and defer the case. The case stands deferred for re-listing on 26.10.2017 .

Case No.:2/13/84‐ ALC3/2017  Party Name:JPM EXPORTS   Meet No/Date:13/84-
PRIVATE LIMITED       ALC3/2017

28.09.2017

Status:
Deferred

"19晶掲5剛 "ハ
MⅣ

HQ File

58 :01/84/050/00151/AM18/

"19晶児5剛“
ハMW

Decision : Commiffee considered the case as per agenda alongwith other relevant papers and

observed that this case further examination. Committee decided to defer the case. The case stands

deferred for re-listing on 26.10.2017 .

RLA File

:02/24/040/00087/AM18/

RLA File

:35/24/040/00015/AM18/

RLA File

:05/24/040/00227/AM18/

Lic.No/Datc:0210207810  Defer Date:

22082017              26102017

Status:
Deferred

Lic No/Date:3510045214  Dcfcr Date:

23082017              26102017

Meet No/Date:13/84-

ALC3/2017
28.09.2017

Lic No/Date:0510403789

24.082017

Approved

Case No.:1/13/84-ALC3/2017  Party Name:LOYAL TEXTILE Meet No/Date:13/84‐
MILLS LTD             ALC3/2017

28092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

observed that in similar case application had been referred to TC, Mumbai for Comments. Committee

decided to await their comments and take decision accordingly in this case. The case stands deferred

for re-listing on 26.10.2017 .

Case No.:11/13/84-ALC3/2017 Party Namc:MATRIX
CLOTHING PVT LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the norms for the above advance authorization as applied for.
RA concerned may take necessary action subject to compliance of other usual conditions.

60.

248 M/s. Security Products Pvt.Ltd.

NC Mccting No.13/AN4… 18 Dated 28.09.2017
Actuany hcld on 12.10.2017

F,No.01/84/50/00142/AM17/DES― V

RA F.No.03/95/040/00544/AM16/ Modiflcation of the adhoc norins for thc AA

No.0310805629 dt.21.06.2016

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
the application for modification of norms has been referred to DIPP for their comments. In this case
applicant has informed that in two of the inputs, the quantity has been allowed much less than as
applied i.e.2l7.00kgs & l0.00Kgs instead of 567.30 kgs & 64.020 Kgs as applied for in the advance
Authorization. NC decided to await comments of the DIPP. The case stands deferred for re-listing on
26.t0.2017.

し
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61.

Casc No 249 M/s. Security Products Pvt.Ltd.

NC Mccting No.13/AM-18 Dated 28.09.2017
Actuallv hcld on 12.10.2017

F.No.01/84/50/00327/AM17/DES¨ V

RA FoNo.03/95/040/00544/AM16/ Modiflcation of thc adhoc norms for thc AA

No.0310799931 dt 02.11.2015.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
the application for modification of norms has been referred to DIPP for their comments. In this case

applicant has reqeusted that out of 6 inputs, in one of the inputs, the quantity has been allowed much
less i.e. 100.652 kgs & 2.845 Kgs instead of 144.530 Kgs & 6.250 kgs as applied for in the advance
authorization. NC decided to await comments of the DIPP. The case stands deferred for re-listing on
26.10.2017.

つ
ん
∠
υ

Case No.250 M/s. Security Products Pvt.Ltd.

NC Mccting No.13/AM-18 Datcd 28.09.2017
Actually hcld on 12.10.2017

F.No.01/84/50/00334/AM17/DES― V

RA F.No.03/95/040/00544/AM16/ Modiflcation ofthe adhoc norms forthe AA No

0310806766 dated 01.08.2016

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
the application for modification of norms has been received and firm has requested for allowing the
UN1210 Printing Ink COMAGl1050045 as287.56 kg instead of 392.950 kg as applied for in the
advance Authorisation. The case had been referred to DIPP for their comments. NC decided to await
their comments. The case stands deferred for re-listing on26.10.2017.

63.

Case No.251 M/s. Security Products Pvt.Ltd.
NC Mccting No.13/AM-18 Datcd 28.09.2017
Actually held On 12.10.2017

F.No 01/84/50/00409/AM17/DES― V

RA F.No.03/95/040/00720/AM17/ Ⅳlodiflcation of the adhOc nonns fOr thc AA

No.031081024 datcd 21.12.2016
Decision:CommitteeconsideredthecaseaSperagendaalongwithother'ele@
the application for modification of norms has been received and firm has requesied for allowing the
UN12l0 Printing Ink COMAGll050045 as 575.120 kg instead of 785.120kg as as applied for in
advance authorisation. The case had been referred to DIPP for their comments. NC decided to await
their comments. The case stands defgrred for re-listing 26.10.2017.

64.

Casc No.252 M/s. Classic Binding Industries
NC Meeting No.13/AM-18 Dated 28.09.2017
Actually hcld O■ 12.10.2017

F No.01/84/050/00472/AM16/DES― V

RA F No 03/94/040/00890/AM16/ Adv.Authorisation No.0310802103 datcd
29.01.2016

Decision:CommitteeconsideredthecaseaSperagendaalongwithothe.'"leu@
M/s.Classic Binding Industries, Mumbai vide their representatiqn dated 14.06.20ti tras requested for

, ′∫
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enhancement in quantity of inputs for Sl. No. I & 4 which was decided by NC in its meeting No.l9184
dated22.l2.20l6 against the Advance Authorisation No.0310802103 dated 29.01 .2016. The case has

been referred to DIPP for cornments. NC decided await their comments and to defer the case for re-
listing on 26.10.2017.

65.

Case No.253 M/s. Classic Bindine Industries

NC ⅣIccting No.13/AⅣ l-18 Dated 28.09.2017
Actually hcld on 12.10.2017

F No.01/84/050/00139/AM17//DES― V

RA F.No 03/94/040/00231/AM17/ Adv.Authorisation No.0310805612 dated

20.06.2016

Committee considered the case as per agenda alongwith other relevant papers and noted that
M/s.Classic Binding Industries, Mumbai vide their representation dated 14.06.2017 has requested for
enhancement in quantity of inputs for Sl. No. I & 4 which was decided by NC in its meeting No.
meeting No.l9l84 dated 22.12.2016 against the Advance Authorisation No. 0310805612 dated
20.06.2016. The case has been referred to DIPP for comments. NC decided await their comments and
to defer the case for re-listins on 26.10.2017 .

66

Case No.254 M/s. Violet Apparels Pvt. Ltd.
NC Meeting No.13/AM-18 Datcd 28.09.2017
Actually held On 12.10.2017

F.No.O1/84/050/00398/AM― 13/DES―V

RA.F No.05/24/040/00371/AM13

Fixation of no日 llS fOr cxport product ``ShOes(FuH Shoes Mcns)against the Annual Advance

Authorization No.0510341894 datcd 28.12.2012.

Decision:Committeeconsideredthecaseasperagendaalongwithothei@
through the details submitted in this case and decided to allowed personal hearing to frrm and directed
to ask the representative of the firm to come with CAD and sample of the ixport product. No
representative of the firm attended the hearing. NC decided to defer the case for re-listing on
26.10.2017.

67

Casc No.255 M/s.About U Faslllons Pvt.Ltd
NC Ⅳ〔ccting No.13/AM-18 Datcd 28.09.2017
Actuany held on 12.10.2017

F.No.01/84/050/00159/AM16/DES― V

RA F No.03/94/040/00160/AM16 Adv.Authorisation No.0310796543 datcd
10.06.2015

ModificationofthenormsfortheAdv.AuthorisationN
reconsider the wastage allowed by NC 1o/o to actual wastage which is near about 30% decided in
decided by NC in its meeting No.l9l$4 dated 10.09.2015.
Decision:CommiffeeconsideredthecaseaSperug.,
through the details submitted in this case and decided to allowed personal hearing to firm and directed
to ask the representative of the firrn to come with CAD and sample of thelxport product. No

,
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representative of the firm attended the hearing. NC decided to defer the case for re-listing on

26.t0.2017.

０
０
∠
Ｕ

Casc No.256 M/s.Loyal Tcxtilc MiHs Pvt.Ltd.

NC Mccting No.13/AM-18 Datcd 28.09.2017
Actually held on 12.10.2017

F.No.01/84/050/022/AM12/DES― V

RA FoNo 05/24/040/00509/AM16 Adv.Authorisation No.051039731l dated
15012016

Modification of norms for the Advance Authorisation No. 3510033691 dated 27.04.2011 -
enhancement in chemicals allowed by Norms Committee.
Decision : Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case and observed that the firm has requested for allowing
chemical as per Fabric-ll instead of Fabric-l for above said Adv. Authorisation as per Technical
Committee Report. The Committee decided to ask the firm to clarify how they decided that there
product is not covered under Fabric-l though as per advance authorisation issued in this case export
itern is covered under Fabric-I. Reply received from the firm under examination. The case stands

deferred for re-listins on 26.10.2017 .

69.

Casc No.257 M/s.Citizen Tcchnical Tcxtilc Pvt Ltd.

NC Mccting No.13/Aヽ 4-18 Datcd 28.09.2017

Actually hcld on 12.10.2017

Filc No.01/84/050/067/AM17/DES― V

RA.F.No.52/24/040/00003/AM17

Fixation of norms against the Advance Authorization No. 52100 41867 dated 2l .04.2016
D""i.io
through the details submitted in this case and decided to allow the inputs as per advance authorization
issued in this case. RA concerned may take necessary action subject to compliance of other usual
conditions.

70.

Casc No.258 M/s.Shahi Expoerts Pvt.Ltd.
NC Mecting No.13/AM-18 Datcd 28 09.2017

Aptually held On 12 10.2017

F.N001/84/162/00210/AM-18/DES― V

Fixation prior adhoc norrns for export of L MenJ C
Printed Woven Fabric GSM-230 (Tolerance * or- l0%) Style No.-l10575). 2. Ladies Jacket With Hood
Made of 100% Cotton Dyed Woven Fabric GSM-135 (Tolerance * or - l0%) (Sfyle No.lU2770) Under
Special Advance Aauthorisation Scheme uldqIqql{{a) 1 FTp 2015-20
Decision:M/SShahiE,xportsPvt.Ltd.videtheirletterdated19.09.20l
norms for above said export product under Special Advance Authorisation. Committee considered the
case as per agenda alongwith other relevant papers and went through the details submitted in this case. As
per CAD and other details provided in this case, the Committee approved the input output norms as
applied for. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DCFT (He) for fixation
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the norms again.
GSM should match in import and rt.

71.

Case No.259 M/S Oricnt Cra■ Pvt.Ltd

NC Mceting No.13/AM-18 Datcd 28.092017
ActuaHy held on 12.102017

FoNO.01/84/162/00211/AM-18/DES― V

Fixation prior adhoc norms for export of Ladies Romper Made Out of 100% Rayon Dyed Woven Fabric
GSM 120(+l-10%) (Style No.232l) Under Special Advance Aauthorisation Scheme under para 4.04(a)l
FTP 20 r 5-20.

Decision: M/S Orient Craft Pvt. Ltd. vide their letter dated 23.09.2011, have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submitted in this case. As
per CAD and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation
the norms again.
GSM should match in import and export.

う
４
７
′

Casc No.260 M/S Orient Craft Pvt.Ltd

NC Meeting No.13/AM¨ 18 Datcd 28.09.2017
ActuaHy held on 12 10.2017

F.NO.01/84/162/00212/AM-18/DES― V

Fixation prior adhoc norms for export of Ladies Romper Made Out of 95o/o Rayon 5% Spandex Knitted
Dyed Fabric GSM 235(+l-10%) Style No.2405 Under Special Advance Aauthorisation Scheme under
para 4.04(a)l F-lL 2Q1:5-20.
Decision: M/S Orient Craft Pvt. Ltd. vide their letter dated23.09.2017, have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the
case as per agenda alongwith other relevant papers and went through the details submitted in this case. As
per CAD and other details provided in this case, the Committee approved the input output norms as
applied for. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation
the norms again.
GSM should match in import and export.

，
／

Casc No.261 M/s.Shahi Expoerts Pvt.Ltd.
NC Mccting No.13/AM-18 Datcd 28.09.2017
A9tuaHy held on 12.10.2017

FNO.01/84/162/00214/AM-18/DES― V

FixationofprioradhocnormSforexportof1'GirlsTop(StyIeNo'142331'ffi
Viscose Woven Dyed Fabric GSM-75 (Tolerance * or - l0%) 2.Babies Garment (Top) Style No. 14233 I )
made of 60% cotton 40o% viscose woven Dyed Fabric GSM 75 (Tolerance * or * lo%) 3. Girls Dress
(Style No. 143368) made of 60Yo Viscose Woven Dyed Fabric GSM 75 (Tolerance * Or - 1O%) 4.
Babies Garment (Dress) (Style No. 143368) Made of 60%o Cotton 40% Viscose Woven Dyed Fabric
GSM 75 (Tolerance + Or - l0%) Under Special Advance Aauthorisation Scheme under paia 4.04(a)l
F'1P20_1!20.
Decision: M/s Shahi Exports Pvt. Ltd. videtheir letterdated 26.09.2017, have requested f*ft^otio, of
norms for above said export product ltnder Special Advance Authorisation. Committee considered the

‐
“
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case as per agenda alongwith other relevant papers and went through the details submitted in this case. As

per CAD and other details provided in this case, the Committee approved the input output norrns as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action

and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation

the norms again.
GSM should match in import and ex

74

Casc No.262 M/s Chclsea Mins LLP

NC Meeting No.13/AM-18 Dated 28.09.2017
Actua‖ v hcld on 12.102017

F,NO.01/84/162/00213/AM-18/DES― V

F破ation of prior adhoc nolllls fOr CXport of l.100%Cotton WVN Denim Young Giris Vest(WaiSt Coat)

GSM:336(+/-10%)(Style No 260324/256319/259879)UndCr spccial Advance Authorization Schcmc
under para 4.04(a)l FTP 2015-20.

Decision : M/s Chelsea Mills LLP. vide their letter dated22.09.2017, have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submitted in this case. As
per CAD and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for furlher necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation
the norms again.
CSM should match in import and export.

つ
／

Case No.263 M/S Richa Global Exports Pvt.Ltd.

NC Mccting NO.13/AM-18 Dated 28.09.2017
ActuaHy hcld on 12.102017

FNO.01/84/162/00215/AM-18/DES― V

Fixation of prior adhOc nolHIs fOr eXp011 0f l.Ladies Top of 100%

103(1/-10%)Alongwhh lndian Fabric Stylc No.459121,2.Ladies
Fab面c GSM 40(十 /_10%Style No.45680 Under Spccial Advance
4.04(a)I FTP 2015-20.

Polyester Dyed Woven Fabric GSM
Scarf of 100% Silk Printed Woven
Authorisatioion Scheme under para

Decision: M/S Richa Global Exports Pvt. Ltd. vide their letter dated 04.10.2017 have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details submitted
in this case. As per CAD and other details provided in this case, the Committee approved the input output
norms as applied for. The copy of the application is forwarded to the concerned RA for further necessary
action and compliance of other usual conditions. There is no need to send the case to DGFT (He) for
fixation the norms again.
GSM should match inj4qpgt and exporr.

76.

Casc No.264 M/s Modelama Exports Pvt. Ltd
NC Mceting NO.13/AM-18 Datcd 28.092017
ActuaHy hcld on 12.10.2017

F.NO.01/84/162/00216/AM-18/DES¨ V

Fixation of prior adhoc norrns for expoft of l.Ladies Blouse
Fabric Spun Yarn GSM 122 (+/l l0%)- Style No.46O3e3, Z.

Vua" f.orn tOOoZ, Vi."or. nyea W*
Ladies Blouse Made from l00o% Viscose
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Printed Woven Fabric Spun Yarn GSM I 22 (+l I I 0%)- Style No. 460 I 06 under special advance license
schcmc undcr para 4.04(a)l FTP 2015-20

Decision: M/s Modelama Exports Pvt. Ltd. vide their letter dated 24.09.2017 have requested for fixation
of norms for above said export product under SpecialAdvance Authorisation. Committee considered the
case as per agenda alongwith other relevant papers and went through the details submitted in this case.

As per CAD and other details provided in this case, the Committee approved the input output norrns as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation
the norms again.
GSM should match in import and e

77.

Case No.265 M/S Richa GlobalExports Pvt.Ltd.
NC Meeting No.13/AM-18 Dated 28.09.2017
Actua‖ v hcld on 12.10.2017

F.NO.01/84/162/00217/AM-18/DES― V

Fixation of prior adhoc norms for export of l.Ladies Top of 82Yo Cotton l6% Nylon 20% Spandex Yarn
Dyed Woven Fabric GSM ll8(+l-10%) Style No.461838/4618401461839,2.Ladies Top of 80% Cotton
17% Nylon 3% Spandex Dyed Woven Fabric GSM ll8 (+l-10%) Style No.460780 under special
advance license scheme under para 4.04(a)l FTP 201 5-20.
Decision: M/S Richa Global Exports Pvt. Ltd. vide their letter dated 04.10.2017 have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. As per CAD and other details provided in this case, the Committee approved the
input output norms as applied for. The copy of the application is forwarded to the concerned RA for
further necessary action and compliance of other usual conditions. There is no need to send the case to
DGFT (HQ) for fixation the norms again.
GSM should match in import and export.

78.

Case No.266 M/S Richa Global ExpoltS Pvt Ltd.

NC Mccting No 13/AM-18 Dated 28.092017
ActuaHv hcld on 12.10.2017

F.NO.01/84/162/00218/AM-18/DES― V

Fixation of prior adhoc norms for export of Ll-adies Top of 100% Polyester Printed Woven Fabric
GSM 125(+l-10%) Along With Indian Fabric Style No.461860/4608931462000,2. Ladies Top of 100%
Polyester Printed Woven Fabric GSM 125(+L10%) Along With Indian Fabric Style No.4610471461845,
3. Ladies Top of 100% Polyester Dyed Woven Fabric GSM 125(+l-10%) Along With Indian Fabric
Style 46089214618591463339,4. Ladies Top of 100% Polyester Dyed Woven Fabric GSM 125(+l-10%)
Along With Indian Fabric Style No.4610531461846 under specialAdvance Authorisation Scheme under
oara 4.04(a\l FTP 201 5-20.
Decision : M/S Richa Global Exports Pvt. Ltd. vide their letter dated 05.10.201J have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details
subrnitted in this case. As per CAD and other details provided in this case, the Committee approved the
input output norms as applied for. The copy of the application is forwarded to the concerned RA for
further necessary action and compliance of other usual conditions. There is no need to send the case to
DGFT (HQ) for fixation the norms again.
GSM should match in irnport and export.
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